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on the prayer of Mr.A.K.Choudhury,
learned A4ddl.C.G.S5.C. four weeks time
is allowed to the respondents to file
written statement. List on 20.12.02
for orderss
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lo. 1L.o> 120.12.2002 Written statement has been filed.
‘ = Ms Begum Roshana Sultana learned

s el J | '
o : counsel for the applicant, submits that
Jo {ln aﬁ?ﬁ*jJJFr(ND-& 27;~ -« .. she has not received a copy of the
g .4 ‘written statement. Mr B.C. Pathak,
. : ' leaarned Addl. C.G.S.C. appears on
é%z,—17 behalf of Mr A.K. Choudhury, learned

T ~ Addl. C.G.S.C. He 1is requestedf to
furnish a copy of the written statement
to the learned counsel for the
applicant. List  for hearing  on
29.1.2003. ’
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SRR § CENTRAL AUMINISTRATIVE TRIBUNAL
= ? GUWAHATI BENCH

; 296 2002
O<A. / R.A. NO. » o o o o Of

2-5-2003.
DATE OF DECISION ccececcscococons

J N T

Sri Nayan Jyoti Dutta. ) ,
* e O L4 o o o © L o L4 o - o L d o o © L] ° ° & o © L4 . © .APPLICANI‘(S).

Miss B.R.A.Sultana = = . ADVOCATE FOR THE
APPLICANT(S) .

° e - ° ° @ °

- VERSUS

Union of India & Ors.
o ° - 9 o ° . ° ° o ° ° o o ° ° ° o o ° ° ° ° - a eR.ESPOlWBh]T(S)C

. S8ri A.K.Choudhury, Addl.C.G.S.C. ) _
S T T R ADVOCATE FOR TH3Z

RESPONDENT(S) .

THE HON'BLE MR JSUTICE D.N.CHOWDHURY, VICE CHAIRMAN
. :
THE HON'BLE

1. Whe#her Reporters of local papers may be allowed to see
the: judgment ?
)

2. TO pe referred to the Reporter or not ?

3. Whgkher their Lordships wish to see the fair copy of the
judgment ?
f
12
4. Whether the judgment is to be circulated to the other

Bengches 7

Judgment delivered by Ho'ble Vice-Chairman



CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH.
Original Application No. 296 of 2002.

Date of Order : This the 2nd Day of May,2003.

The Hon'ble Mr Justice D.N.Chowdhury, Vice-Chairman.

Shri Nagan Jyoti Dutta,
son of Sri Jiten Dutta,

resident of Dhirenpara(Raghunath Path)
Guwahati, P.O. Dhirenpara,
Dist. Kamrup (Assam) ...Applicant

By Advocate Begum Raushan Ara Sultana.
- Versus -

1. Union of India,
represented by the Chief General Manager,
Assam Telecom Circle,, Ulubari,
Guwahati-7.

2. Bharat Sanchar Nigam Limited (B.S.N.L),
through the Chief General Manager,

Guwahati.

3. The Telecom District Manager (P&A Section),
Kamrup Telecom District,

Ulubari, Guwahati-781007.

4. The Chief Superintendent
?at present gewly des?gnéted as

Divisional Engineering Central Telegraph Office,
Panbazar, Guwahati-781001. . . .Respondents

By Sri A.K.Choudhury, Addl.C.G.S.C.

ORDER

CHOWDHURY J.(V.C)

»

It is also a case for conferment® of temporary
status. Heard Begum Raushan Afa'Sultana, learned counsel
appearing for the applicant as well as Mr A.K.Choudhury,
learned Addl.C.G.S.C for the respondents at length.

In the light of the order passed by this Tribunal
in 0.A.205/2002 and more particularly in the 1light
of the order passed in O0.A.289/2002, the aéplicant
ié directed to make a fresh representation narrating
all the facts before the respondents for conferment
of temporary status within a month from today. If
such representation is made the respondents shall
consider the case of this applicant aZ%so fairly and

in the light of the directions issued in similar cases
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BEFORE THE CENTRAL miﬁis*mm@m TRIBUNAL,
 GUWAHATI BENCH.

s . e
¢ e

O.A. No.%g OF 2002.

shri Nayan Jyoti Dutta

o e 0 s o %EElicant.
- Vg =
Union of India & Ors.

+«..s Respondents.

I NDEX
CONTENTS : PAGE NO,
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Filed by=-

Begum Roushan ‘Ara Sultana
2dvocate.




BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL,
GUWAHATI BENCH.

Application Under Section 19 of
the Central Administrative
Tribunal 2ct, 1985,

Date of Filing t-

Registration No. ¢=-

Signature :-

Registrar

|
\t’QH‘ Ty!b’l S,




S nasgran dyoH LT

[

(2)

1..Shr1 Nayan Jyoti Dutta

son of Shri Jiten Dutta

resident of Chirenpara(Raghunath Path)
éuwahati. P.O. Thirenpara,

District Kamrup, Assam.

eeses. Applicant.

l.Union of india.
represented by the Chief General Manager,
Assam Telecom Circle,Ulubari,

Gwahati"'7 .

2.Bharat Sanchar Nigam Limited(B.S.N.L.),
through the Chief General Manager,
Guwahati.

3.The Telecom District Manager(P & A
Section) ,Kanrup Telecom District,

Ulubari ,CGuwzh ati-781007.

4,.The Chief Superintendent,
(at present newly designated ;.. > as
Divisional Engineering Central Telegraph

Office,Panbagzar,Guwahati~781001.

...+ Respondents.

contd. . 3.
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1, PARTICULARS OF THE APPLICANT :

i)Name

ii) Father's name & Address

iii)Designation & Office

'which employed-

iv) Address for Service of

‘all notice.

: SHRI NAYAN JYOTI DUTTA

¢ Shri Jiten Dutta,
resident. of Dhirenpara
(Raghunath Path) ,Guwshati
P.O.Dhirenparanp

District-Kamrup.Assam.

: Casual Mazdoor Under
" Establishment of Divisional

Engineer Central Telegraph

Office at Guwahati.

t As at (ii) above.

2. PARTICULARS OF THE RESPONDENTS :

i)Name & Designation of the: i)The Union of India,

Respondents.

Magim | 708 Bud

represented by the Chief
General Manager,Assam
Telecom Circle,Assém.
Ulubari,Guwahati-7.
ii)Bharat Sanchar Nigam
Limited, (B.S.N.L.)
Through the Chief General

Manager ,Guwahati.

iii)The Telecom District

Manager(P & A-Section),
Kamrup ,Telecom District,

Ull]bari ’Gluwal’lati-',o -

contd. . 4.
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iv)The Chief Superintendent,

(at pi'esent newly designated as
Divisional Engineer)Central Telegraph
' - Office,Panbagzar ,Guwahati~1, |
ii)Office address ;;ig_é:%bove.

‘'of the Respondents ~

l

| ii1) address for Ser~ : As above.
| :

vice of all

notice.

3. PARTICULARS OF THE ORDER AGAINST WHICH THIS APPLICATION

IS MADE :-
Illegal disengagement from service and non absorption

ins,{aite of seven_al representation of the applicant. -

R
; 4. JURISDICTION OF THE TRIBUNAL ¢
‘ The applicant deélare that the subject matter of the

application is within the jurisdiction of this Tribunal.

5. LIMITATION :=-

‘®m)/That the applicant further declare that the zpplica-

i tion is made within the limitation prescribed in Section
21 of the Central Administrative Tribunal.

6+ FACTS OF THE CASE :~-

a) That the applicant is a Citizen of India by birth and
a permanent resident of the aforesaid locality.He is a
little educated un-empldyed coming from a poor family in
the district of Kamruwp,Assam.The applicant while in search

contd..5.
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(5)

of his livelihood came to know that there weére cer-

tain posts for Mazdoors were lying vacant under the
Respondent No.4.Having knowledge about it;‘the applicant
approached the Respondent No.4 and submitted application
of his absorption in the ¢ aforesaid post s§ that he
may earn his livelihood.The applicant is qualified for
holding such post.

b)That on being approached as above, the Respondent
No.4 allowed him to work and on 13-08-96 the Respondent
No.4 engaged the applicant as casual Mazdoor/Labour in
the Telegraph Activity Area Under Kamrup SSA as per
instruction of the Respondent No.? vide letter No. PRFC=-

18/RE dtd. 23-12-92 and No. TTUI/3/95-96 dtd.18-4-95,

c)That the engagement of the applicant was mentioned

~ and recorded in the forwarding letter of the Respondent

No.3 vide No. STA-SI/ CL/96-97£04 dtd. at Guwahati
30-10~96 with a list of 22 numbers of casual Mazdoors/
Labourers to run the smooth functioning of works of-
different units of Telegraph Activity Area under

district K_ai\rup.

Copy of the letter No.STA-SI/CL/96-97/04

dtd.at Guwahati 30-10-96 of the Respondent
No.4 and the list of Casual Mazdoors/
Labourers wherein the applicant'’s name
is mentioned and recorded in serial
No.17 are annexed and marked as

annexure=a1& A2.

contd. 6.
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d) That the appiicant respectfully beg to state that
he had rendered service very sincerely, honestly and
regularly f£rom the date of his engagement during the
course of his official duty, ﬁhile performing his
duties the Respondent No.4 has issued a Certificate
about his working identification with the nature of the

job and the place of his engagement.

Copy of the certificate issued by the
Respondent No.4 is annexed herewith and

marked as Annexure=-B,

e)That the applicant respectfully begs to state
that as a parttime casuval worker to the office of the.
Regpondents he-obtained a portion of documentary evi-
dence of working days during the year of 1996- and
1997 i.e. from 1-9-96 to 30-9-97 issued by the competent
authority.The rest parts of the working days record
are nét issued and hence the agpplicant is not able to
annex i%ﬂ.complete record.thile approaching this Hon'ble
Tribunal .It is evident from the working days record
that the applicant had rendered service to the interest
of the Respondents more regularly and sincerely during

the year 1996 and 1997.

Copy of the working days certificate
rendered by the applicant in the year
1996 :and 1997 are annexed herewith and

marked as Annexure~C.

contd..7.

o~ Jyen Dullo
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£)That it is a settled law of Service matter that
! - the casual employees/Mazdoors who completed minimum
240 days or more in their service tenure are entitled
| to get " Temporary Status" of their service and
as such the applicapt as per record who rendered ser-

vice from 13-08-1996 till September,1998 is also

entitled to get the same benefit as per provision of

prescribed law.

g)That it is a matter of surprised that though
the applicant with other similar employees were
concern$ily, involved with the Respondents till 1998

but they waienot pro¥ided any work.The Respondents

neither terminated them with any Written order nor

they ghve any job to go their service in continuity.

So many Mazdoors apprehending the disengagement/
removal from their service by the Respbndents in

any forth coming moment approached the Hon'ble Central
Admini‘strative Tribunal ,Guwahati Bench with various
numbers of Original 2Applications in different times
and had derived interim order/relief from the learned
Tribunal to govon continuity in their service res-
trairiing the Respondents from disengagement of' the
various Mazdndrs of their service.But the present
applicant who was working like other labourers in

the similar nature and position of job in the depart=
ment was not able to approach before the Tribunal due

to his financial problem at that partjcular moment and

contd. .8.
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(8)
surprisingly on 51409-1998. the applicant was

disengaged from service in the pretext of received
.

from a person known to the department and in this
regard the Respondents neither gave any written

order nor gave any opportunity for show-cause reply

" to the applicant.The termination of the applicant

from his service was very sudden and accidental 7

resulted from a persons's complaint and it was
verbally done without affording any reasonable oppor-

tunity.

h) That being helpless of his own situation, the

applicant approached to the Respondent No.4 describing

the service record from the date of the engagement P5%

till retrenchment and had prayed for continuation

of service through a representation letter dtd.l6-10-98.

186-10-98 is annexed herewith and

Marked as Annexure=-D.

i)That thereafter the applicant filed many reminder
letters in reference to the representagion dated

16-10-98 on 10-01-99, 06-07-99 , 11=-02-2000,05-12-2000,

11-7-2001,12-12-2001 to the Respondent No.4 requesting

to consider his case as early as possible,

Copy ofthe last repfesentation
dated 12-12-2001 is annexed and

marked as Annexure-E.

j)That the applicant respectfully beg to state that

JJVW J"](Rk‘ -E 7 on . contd..9.
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—~during the period of two and half years of his engagement

the applicant rendered service regularly with full satis-
faction to his superiors and without any external
difficulties or warranting any complaints from any guar-
tef.He was eénfidently assured by the Respondents for
consideration of his case because of their following
silence implication.As a result the applicant has not
directly approached the learned Tribunal challanging

the action of the Respondents for their silence assurance
and the applicant's financial [Aability to knock the
door of the Hon'ble Tribunal striking against the action
of the Respondents.But while the valuable time is
passing one after another year the applicant has lost
falith upon the Respondents due to their practice of delay
in consideration of the applicant's case and it causes
harm on the applicant's due to wilful time killing

of the Respondents in neglecting the applicant's case.

k) That the applicant respectfully begs to state that
the Government of India Ministry of Communication,Deptt.
of Telecommunication services, New Delhi vide their
letter bearing No. 269-4/93=-STM=-II(Pt)dtd.9-2~2000
sanctioned 672 post for grant of temporary status amongst
the existing casual workers and it is also stated in
the said letter dtd. 9-2-2000 that all other conditions
stipulated in the letter dtd. 12-2-1989 remain unchanged
In this connection it is relevant to mention herein that

after received of the sanction letter from the department

Contd. «10.
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of Telecommunicatiog services the Chief General Manager,
Telecom Assam Circle.distributed some of the postsvfor
grant of temporary status amongst the varioﬁs division
/Circle under the CGMT, Assam Telecom Service and the
applicant came to know that still some more sanctioned
posts are available with the Respondents for conferring be-
nefit of temporary status laid down in thé relevant scheme
for grant of temporary statué and ¢ regularization.By
operation of law the applicant is entitled tolacquire the
benefit of the scheme. | |

Copy of the sanction order dated-
under
~ 9=2-2000/the’ scheme for grant of
temporary status and Regulatigzation
scheme 1989 is annexed herewith and

marked as Annexure-F.

1)That the applicant beg to state that there were
another 21 persons appointed/engaged with the applicant
vide order No.STA-51/CL/96~97/04 dtd.30-10~96.These persons
were also engaged as pér instruction of Respondent No.l,
But few of}thém are allowed to continue their service
by the-Respondents.This order of ﬁhe_Respondents has come
to the applicaht as bolt from the blue and has puzzled the
appiicant by their discripent action inspite of lot of |
genuine documents of the applicant in his service record.
This sort of action on the part of the Respondent No.4 |

is wholly illegal, whimsical and arbitrary and abuse of
contd..11,
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of the power of administrative law.Although there are
approximately lot of posts are lying wacant before
the Rospondent No.% 4, but the applicant is denked
to absorp his post and thus deprived from earning

his means of livelihood.

m)That the applicant begs to state that he came to
know from reljiable source that at present there are
lots of post lying vacant in the deptt. of Respondent
in the category of Telegraphman(I/D) and Telegraphman
(0/D) under the Telegfaph Activity Area. The applicant
who was appointed against the vacancies of Group=D cadre
under Guwahati Tele Traffic Division, under the
capacity and control of Respondent No.4, was engaged in
{.C. Kahilipara as a Telegraphman.But it is a matter
of grievance of the applicant that inspite of many post
sanctioned by the Govt. of India)posts of that cadre
lying vacant ynder the capacity of the Respondent
authority, they have neglected@ the applicant for re?

engagement and absorption against the vacant post.

Copy of the vacancies lying under
Telegraph Activity Area of Kamrup
district against different categories
of designation is annexed herewith

and mark@das Annexure=G.

contd..12.
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n)That this sort of whimsical, illegal arbitrary
action on the‘part of the Respondents No.4 has viola-
ted the principles of natural justice, violates the
rule of administrative féir play and also the funda-
mental rights of ‘_the applican£ guaranteed under
Article 14 and 16 of'the;constitution of India and as
such the applicant is entitled to get an appropriate
remedy through a direction to the Respondents by this
Hon'ble Tribunal to consider his case.

[

7. RELIEF SOUGHT :

i)That the applicant therefore prays that he shall be -

allobed for re-engagement and continue in his post of

L

ii)That the'Respondents may be directed to gi&e tem=~
poréry status of the applicant and the éervice be |
regularised in the existing vacancies on priority
basié with all consequential service benefit from the

date of engagement.

iii)That the Respondents be directed to pay salary
and allowances in appropriate scale from the

date of engagement.

iv)To direct the Respondents to extent the similar .
benéfit~as has been granted to the employees under

the Depattment of the post. .

Kodfom Jysk Bulka contd. . 13,
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, S v)Cost of Case.
a | |
i‘ vi)Any other relief/reliefs to which the applicant is
l 'E entitled to as it may be deemed fit and proper by
| .
| i this Hon'ble Tribunal.
| 8. REMEDIES EXHAUSTED :
y # The applicant further declare that he has no
1 ﬁ any othet alternative remedy except f£iling this appli=~
! i cation before this Tribunal.
¥
| : 9, MATTER NOT PENDING WITH ANY OTHER COWRT :
. - e . :
| i The applicant further declare that the matter
' ? regardlng this application has not been pending before
| any court of law or Tribunal.
- 10. PARTICULARS OF D.P.O. ! |
b - i)Number of the I.P.0. ZQ& Sz&4ef Bf. 187202 .
E ii)Name of the issuing post office. (/p,
A_ iii) Post office at which payable,
| @ 11.DETAILS OF INDEX :
{ ﬁ An index.consisting the details of the documents
| Q to be relied upon is enclosed.
{ h 12, LIST OF ENCLOSERS :
\_é As stated above.
B
L * contd. . Verification
: pg-14.
b ot Dl
]
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VERIFICATION

i.Shri Nayan Jyoti Dutta, son of J.N.Dutta,
resident of Ihirenpara(Raghunath Path) ,Guwahati,
-PO,Dhirenpara,Dist .Kamrup, Assam working as Casual
Labourer T.C.,Kahilipara under the Establishment of
Chief Superintendent(Divisional Engineer) ,Central
Telegraph Office,Guwahati do hereby verify that the
statements made in paragraphs 1 to 10 above are
true to my knowledge and belief and I have not
suppressed any materials facts. I verify the state-

ments on this g th day of September/2002 at Guwahati.

- VA 2
h\‘a/('%V‘A‘t’\
W 3V

— . v
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4 . Govt, of 1ndia,
' Deaparvtiaat of Telrgomitin{ivattions,

4 Offien of the Chief Snp"rlntnndﬂnt,CTO,Uuwuhati
L4 LI BRI s A
< = l> ‘ /&kﬁf“ Zh'
T A0 BIA=51/CL/96=-97/04 Daoted at Guwshati, the 30-10-9%
To

.

The Telecom LDistrict Managnr, .
' (Pp.& A Sectliom), Kamrup Telecom Distriot,
" Uluveri, Guwahati-~781007, ot

(For attm. of Sri M.C.Baruah,D,.E. (P&A) pl.)
SUh:; Engagemeat of Casual Labourxs, ;

Rofi- Your lettes lo. IDM/EST-179/96-97/45 atd, 25-9-96
| : | Y e
\ ' A liet of Casualllabours ongaged in the Telegraph
' Activity Arxed umder Kaprup 55A 1w furaished maXon under
enaglosed Amncxure-I. |

: ' .yﬂ
In view of the acute shortage of Group-D ctaff ae
furnished below, only 21 Casual Labours have becn engaged
to run the smooth funcﬁioning of works of different units

of Telegraph sctivity area under Kamrup SSA{(Cro/4 T.Os &

7 T/Cu).
1) T/Man(0/D) & (1/D) ,Gateman &'ﬁM(Engg.),'.. ee ™ 10
shortaye as por sanctioned strength.
14) T/Man(O/D) & (1/L) 4n T.0,Ulubari an per ee = 5 :
justification but nrot yet sanctioned, ‘
111) RA(TFC)am pax CGFL/Guwahatd letter No, L 1Ul~ w 19

1/3/95-96 dtd, Wix 18-4-95(Copy anclosed)

for 7 Telegom Ceitres viz, Uirpur, GH RlY. Kxrximr -
Station,Borjhar Arrival Terminal & Departure Lo
Terminal, Kahilijpara, Panbazar & gauhati High .
Court & 3 T.0s8 vlz; Mallgaon, Hoonmatl & - vsmmnmen
Ulubarxd, : Total = 43 .

(L¥)Anticipatod vaoahcy after trainimg & posting
of droup-bD ataffi as Phone Mechanias ee ee g™ B4
. | '
All the 43 posts of Group-D ataff are lying vacant
in this Telegraph acgivlty area under Kamrup SSA.’ '
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i . In this connectﬂon, it may be stated that the Cagual
. Mazdoors under Srl Ho.l to 6 of Annexure~I have been engaged
to meet up thn acute ahortage of GP-D staff{ im CIro/1T0a & TCn
prior to January/93. Now, thelir engagement have bren corflrans
WeBesfe 01~01~93 am por tnatructicns contained vide COMI/Guwah:
lotter No.RREC-18/RE dtd, 23-12-99 and Ho.TIUI~1/3/95-96
atd, 10-4-95{Coples anclosed). ~ : .

Casval Mazdoors undar $vl, Uo7 to 2L of Annexure-1
have bzoan rmngaged s per fnetructions of COMI/Guwahatd ’

lattrs clted above to meet up the requirement of worl load
dur Lo & pauclty ol gpP=D stalf.

Apart [rom the sbove vacapcinrs, another 64 pontas urymd Rk
xhs Uroup-D are likely to be vacant after appolantment ol
quallfied staff for Fhone nechanlos,
. i
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G”%g‘“J°5L’ "Cartifi~rd that the minimun Casual Mazdoorf engaged
AL g in ClO/1T08 & TCs of thir Trlegraph activigy are3a

@‘f;&!qu?&‘ undaor Kamrup SSA are esneitlal for smootl functioning
54 et of works of thms =mxi units™. a P
1 - "", «

: . | | IAQOOLL¥
o ‘ o B ][ ; Chief Superintendent,
anluxm'l,-A""§¥UlCﬁ-~ _— (? Cole0Guwahati. 7810037

o A@LY”’,\/\"“_*_ &L\g f\:\’:'\)\ ALE ‘;(\\ '
‘ e e el

I e 'S
!



. T . . : Govt., of Indis,
P - G . Jesastment of cl*ce.rn:wv‘w‘ovs,
-7 [P Ofiics oI the Chief Superintandent,CTC,Guwehazi,
) RN ) cesee
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51. | Name cF +9e Casvil Labour{Commu-|Date of } Date of lgng¢aeq by | Place of |Encaged - ema ckr
. Ho. - eemm=otBitye | Pirth. jengagement; Aengagement, {acainzt,
(¢35 (2} LGy ) (s) | (6) Lo [ ) 1 (9}
i T - F] TEme S T it - —— b d T A D A e N U N i et oy s s s o - R R P ST ——.
1. Sri Dhaniram J2x§ .. o 24-9-67 01-01-90 C.S.CTO,GH T/C,Panbazar Feragh-cum-d/Maa IRgaced &= D=2r instiuce
. 3 - vy b S - L wmg T, —~

H t n hampakX Talukdar .. oC -3 1205 ~d o= A - Ttucticas ©f the ZZMT/CE
} 2, ChampaX Talwukdar 01-3-71 01-03-90 do T.C. Noonmati -do—. “c*"er .o.:x'-‘L :z/,- Al

. i - . 13.4.95,
: 4, . " Kulen Das s wo sC 01-3-72 Q1«07-91 -GOo- .-x/r. Dispur —dom G..d. 12.4 95_

U - e S——— et =

+ 7 Stbnarh Bamman-—-... 1--0G— 28-2-67 "11-11-91 -do-  T/C ply. Sta. -dom -do-
« " Niranjan Malzkar ., 5C 01-11-71 26-02-92 _._-do- . T/C Rly. Star—Farash-Cur~W/Man.’ ~do-
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v eype b -
by !!zf. X
¥
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2 ATt
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4 . "T'Sarju Basfore .. .. SC - 01-7-63 21-06-93 . . _-do- . .T.0. Noonmati —- SzZaiwsla - . =<o-
{g P e 30" ""73antl CEakiBorty T . OC | 01-5-73 01-11-93 -do- T/C Xahilipara W/Man-cum-Tarssh ~do~
__»{3 ) 9. " Kameswar Zardoag .. © ST 01-10-69 05-1¥-93 SDE(E)I/D ° oro Guwzhati  2lactrical Larour -Go-
L e 10, *° =irdal Basfor= .. 5S¢ 08-11-75 01-12-93 C.5.CTO,GH T.C. Ulubari . Safaiwala. -do-
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4§r;; TN T 11yl F¥ TKiToa.Ch:. SoTo, 3, e — A-'ST iy "9-9-—73 01-04294". - oido--. 7. ‘?‘/’“ 'ahili-p-a_z;a_i.sj’,_;ht"c;ﬁ;r::i_'j - ado-

% OSSR TR o --joy'saoré”?l._-_—’-"Z-._'-'-_V-'-": ST 25_-8-_‘71;:1':_3-07.94. U Tael - TiCiAssam Sachi-FParash-Cum-#/Hen - ~do-

“%g; . i .13, - -Rabin Ch:i'Boxo  L.J° ST T 31210-72 03205835  -dow  .m/C Di:;;; ": — o T Tt T el

i . 14 SBei Rires Xelits eef __OC  2427-70:16-7-95— _do- ——moMaligiod T =do= -do-
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g b . 16. .7 Ramoni Medai e CC ',. 24-2-73 01-08-96 -do~ | T/C Borjhar Arr/Ter, —co— - .. =do-
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Govt, of India rnaexurae-9 -
“inistry of Cormwunications , /\hff F:

Oapartment of Teiecon Services 3: 1

S8anchar %r wan,
| Naw Delhi~130¢:: 4.
Ho.269~4/93-5TD~ II(21.) data 9-2-7200. ‘
10 :
The Chief Generul Manager Telecom,

hsha. Telecom Circle,
Guwahatd.

Sub 2 lLanction of posts of Regular Masdoors for requlari-
satlon of Temp. atatus casual Mazdoors as on 3l=1e%7

and grant of Tump.statug to casual lab .urere as on
1-C-48 case of Assan,Circlae.

Sir,

1 o directed to invite your ' attention tc thla cftien
letter 10.269-4/93=6T=I1 dt. 12-2-99 on the shove sub Jaee
nd ts say  that thoe uattrr has deen considered by the wri-w
bButent authiry ey and idecided to further delegate the sower:
to CJC, Aeram to croate posts of Regular Maxdcors
rugularising 13 Temp. status Mazdocrs who have comnlet]

10 years of service as an 31-~3-97 and to grant Temp.status
to 672 casual labsurers.All other einditicns atinulatnd in
the letter At.12-~2-99 remaina unchanged.
\
This issued with the concurrence of Interaal
Finanece Deptt.of Teleco: vide their V.t

HNo,

Yours faibhfully,

P " { HAR DAE STINGH)
GUW71$hﬂdS¥§~él fve Céﬁ7_ Asstt.Director Generall’ ;
N, R tlf o
’40Uv0&n41 .
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" - BHARAT SANCHAR NIGAM LIMITED . | #
B ¢ (A Govte of India Enterprise) | K
‘ ' Cffice of the Divigianal Engine u:.CTD,uuwahu“z. ' '
o geeey
{ cmssgav-wxss STAFF STATISTICS OF TELEGRAPH m:nvlm AREA
! C UNDER KAMRUP §SA AS ON _34-0¢- -4002, o
0 2o 1 o s e 1 - s b 0 o 1 . e e e e o .......................-...._....-..-.....-.....-. ............. -
s Deqlgnut on ' Scale of pay {Sanctioned Lmrkmg |Vacancy
e e o e (N -meme-babzongth. jatzongiti L.
1+ grour 4 A ‘ c ] b
; 91:3..-5..-_! ime Scals .19999:1§299_--....--_-_1_;‘._-.._-..-1._-_.... - :
g_.,“'niui1 ....... RS
P oo m B A4 e
o Lj! 0] azedlinte 0fficor |7500-12000 R N . 2
b | 924 sup {its Tele-Tfc. |7500-12000 4 3 1 .
I Qtﬁ.f;'di‘:."tlcccm Officexr 6300-10400 ! 22 R 2p N
I TR I I R,
EEINE: TTRTIIEE IR
TR t%ié’f Teld 6500-10500 - | 1o | -
1o p2e | chable ses. 6500-10500 | 11 1 .
(| g;é- stafftatte | | |5000-8000 Bl | 4 k :
. 9,;4@ ,5330%_4'5050 Y .+ |15000-0000 vy 8/ 3 S s
| o5a] Tamar) 5000-8003 1| 13’ | _ § 8 )
? 06, stlTom) - |4000-6000 11 so! KT 4
I d7.) dedltoa(rs) o laooo-goon 1|1 sar 37 15 Y
) 98} Teiégxaphiat  |3200-4900 -0 by | N
i'B‘SiH Teielgx.aph Asatty 3200-4500 | ‘ 7’ C 19 -
! . j_un, TbHﬂ Inapoctor('l’) 3200~4500 ° ' 2, - 04 -
v od sl Thehnicdan .|3200~4000 " | 10, 1 3 o
f 5”‘3 Aceountant .5000-38000 . T 1 - -
Teltcom Mechanic |3200-4900 16, 1 - B}
T;Magraph Overseex4000-6000 | 6 2L ' tt_ .
Jafladar (Requler) |3200-4900 .| 2, 1 L [
Tedt grephman{1/D) |3050~-4590 36, ' 17 9"
Telegrophnan (0/0) |3050-4590 D 16 5y —
Gl{af&f:‘rman ;';_ .. |aDso-4s90 . | 4 2 2\ )
Drdbrly -\ .o  |3050-4590 ' | 6 L 2 i
2Us ,R!erz‘d‘ Koeper +|2610-3540 - 2 - C 2 i
Manager i -~ |4000=p000 i i = |
Abstt. Monager  |3200-4900 1 | 1 N .
c&upen Clork  [3050-4390 K 1 - K
vl | i
i <E‘; v ii 'I . . V
: I[ | ‘-_" ‘ Totulz- \ 299 1273 03 QI"OV”C’
§ - -
[ Ty s :G/ﬂ—\ S5 he /6“‘ 607”7’ PoTo03d
N R R SWM 3
, ' I A veeate . ;
b | |
| |
| i’h i | ]'
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Nos STA-ZB/MS/I

'Dated at Guwahatl. the

| ‘Submitted to tho Genoral Munngor. BGNLy (Eatbe Hbce)e
{ Kampup Disptrict, Guwahoti=781007,

"The 1/C, Divne, CTO, Guwahatis

|

CeToOe

p-.t-m---—-u—--n—-w-—-na-~~n———u

Divisional Ehgineex,

' b R i :
Jl |1 ’ <‘ |
+ ! -5 ¢ . L . -
' | T
l : b
3£’| : i‘ ' i ;.;\”' ' i
i !: i \\ B 4 =
f -n';-imr-'w--q.“ ——————————————————————————— 0 e e A O e e o e e 2t @ - o o e o e Oy —— e e
A Jiqution Scale of puy |Sanctioned ‘working Vagiacy ,
‘ ‘1\!"&! “Ieh ;)ﬂ 4 0 ) €S 0 A B N n (e T S V. P B U SR G B4 et M0 O D NS PR By E&Egzg*h. %&Egggib:‘ - e 0 () 0 WD 0 Y 4 ...: ;
B A | N '
5T GROUP =D | :
B%ovnerulur Mazdoor 2550-3200 8 2 L
3a| Hifiht Guatd 2550-3200 2 1 L.
fAn Sn”hxwala 2550-3200 If S 2 -
0o Ay}n Yy 2550-3200 3 3 -
| - 3
1 05 F&‘iaah .o 2550-3200 2 2 » _
064 Welsxman  e. 2550-3200 4 K i
07. Tolj» Mazdoox - Y ’ . |
' 08, Cdfual'Labour ! -~ 10 =
. D9d Bdteryman 2550~3200 1. 1 ‘
- 404 cipener P 2550-3200 |, 2 1 K ¥
.2111c thteen atafﬁ._ ! & A
;—0 : ] o —— g — —
: | ' : 1.,
o Totols= 35 .ﬁ3 :
(e o ‘ , ; f b
P P . W | n
[} h‘n l . ‘s Yy ) \
.é' '
birot v -
| A SUMMARY
| . ) ~ --------------------- ‘----.‘--‘-‘-*‘.‘--"‘----
» A GROUP |sSanctioned | Werking | Vacency
‘ Voo l Strength.' Strength | '
N e I
T jeRoup =B | 21 ) €. | 2 |
‘ ; N jaROUP = C | 299 | 183, |g ne |
: g {GrROUP - D | 35 | 43 B

[

D2-09.280%

M;;,eq

Guwahati-781001..
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IN THE CENIRAL AIMINISIRATIVE ﬁBIBUNALQ

GUWAHATI BENCH $::: GUWAHATI .

In the matter of :

O.Ae Noo 296 of 2002

Nayan Jyoti Dutta

oeeceg o AEElican____t'
- Vs = '

Union of India and others.

LI I BN 3} RengndentSo

Written Statements for on behalf of Respondents

‘NOSO 1’ 29 3 and 4.

! Soleom,
I, S«C+ Das, Asstte. DirectogK(Iegal,L Office

of the Chief General Manager, Telecom Assam Telecom Circle,
Ulubari, Guwahati, do hereby solemnly affirm and say as

- follows ¢

1 That I am the Asstt. Director (Iegal ) in the

- Office of the Chief General Manager, Telecom, Assam Telecom
Circle, Guwabati and as such fully acquainted with the

facts and circumstances of the case. I have gone through

a copy of the application ax have understood the contents

.{ thereof. Save and except whatever is specifically admitted
in this written statement the other contentions and statemenis
. may be deemed to have been denied. I authorised to file

 the written statements on behalf of all the respondents.



i

P\ &

-2-
8 That the respondente have no comments to the
statements made in paragraphs 1, 2, 3, 4, 5 and 6(a ) of the

application.

Fe That with regard to the statements made in
paragraph 6(b ) of the application the respondents beg to

é.tate the applicant was engaged as part time casual mazdoor.

4. That the respondents have no comments to the

fstatements made in paragraph 6(c ) of the application.

5. . That with regard to the statements made in para 6(d ),
“}of the application the respondents beg to state that no
any record is available in this office regarding issuance of

1.;certiﬁcate as mentioned in this para.

"I6. That with regard to the statements made in para 6(e ),
| of the application the respondentis beg 'to gtate that the |
applicant was working as part time casual laboui' wee of o
13408496 to 30.09.97.{

| Photocopy of working particulars of the applicant

is enclosed under Annexure - I.

7. Phat with regard to para 6(f ), of the application

the respondents beg to offer no comments.

8. Phat with regard to the statements made in para 6(g ),
of the application the respondents beg to state that the appli-
cant was not involved till 1998 as stated by him in this para

as he was retrenched on the gfternoon of 30.09.97 vide this
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office letter No. STA=51/CL/96-97/18 dated 30.9.97.

A copy of the letter dated 30.9.97 is annexed
kerewith and marked as Annexure =-II.

9. That with regard to the statements made in para

" 6(h ) of the application the respondents beg to state that

" no such representation as stated in this para was received

by this office.

10. That with regard to the statements made in pare
6(1 ) of the application the respondents beg to state that .
the reminder letters mentioned in this para were not received

by this office.

1. That the respondents have no comments to the

statements made in paragraphs 6(j ) and 6(k) of the application.

. That with regard to the statements made in para

/6(L) of the application the respondents beg to state that

" twelve casual labours were re-engaged vide this office letter

No. STA-51/CL/98~99/Loose/ 05 dated 18.11.98.
A copy of letter dated 18.11.98 is annexed

hereto and marked as Annexure-III.

13, That the respondents have no comments to the
:smWMMSm%inmmgwMGmJ6@}7&,%1&11

| and 12 of the application.

14, That the applicant is not entitled to any relief

isought for in this application and the same is liable to be

dismissed with costs.
Verificationeeeee
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Tedetom .
I, S+Ce Das, Asstt. Directorp (Iegal ), Office of

~ the Chief General Manager Telecom, Assam Pelecom Circle,

Ulubari, Guwahati, being authorised do hereby solemnly

affirm and declare that the statemenis made in paragraphs

24 2/ 3 of this written statement are

true to my knowledge, those made in paragraphj 5,/ g8 9 « Jo

being matters of record are true to my in:t‘ormation ang

derived therefrom and those made in the rest gre humble

- submission before the Hon‘’ble Pribunal.

And I sign this verification on this /4 th day

e o mas)
wia .

Rasimant Direrrar Talacem l;.\.AJ‘J“
- Wie a8 an regw 1Ty,
Qfe Hs ONier femessd Fane.or uwm
il!M fTmmr wIRE ﬁ:ga, e 4
Apam | Telmm Cuwete, =

of Ngcamber_ , 2002, at Guwahati.
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C Office of the Divisional [_nguu Q1 s)\\
L o CLT.DL Guwahal, i :

T = ¢ s e P e e w e 4 a6 b aeaman

01. Namel of Casual Labouu,r ‘= i)i() NQL CUU QS \D\ \_kB \\{lk]

02m_~_ Fathier s Hame .. ~,. .. -\m\ ()S') A Q) "NC\,\ '__A_B’L\']%\Q\
qu tducatJonal uuallflcatlon QiQLlAQFTD <:ikk88- Sz \ |
UA.E,Uate ohd Lngagumcnt .o & O@«—-\C‘%é o §

UJ., Whotherv '/orlﬂng in the .
e Jjob of Teyuler nature or: CQSUQA 4&\\‘\,\'\/&5’6 <. -

caeual/quavonal naturc.,*

S W) |

07 OfflClLl/Ufflcer who ce i TR \'(‘:CQQIS
~engaged the Casual labourcr, N

: 06 Date o7 gponsorshlp

| Od‘.Pdrtlf'Jlars . QL;C“LL S 13- 08-96 6 o %l \9\ % B o
' rcndc;—cd since Lngugmnt_nt Q- 0‘"%} Qf) B? "( ) - \q v
- ' ' R

CLl

e yeer . | | \ gt 1\’ —.. &7 7 /\
otal No. of di‘!ye worked :- - o . ‘ B
6\‘3 ol 1«‘__wq\0\\f¢t\agj 615) "‘\Jfﬂfa\ N ‘\* JO- - / |

F‘lagc t~ Guwahati.

vate H‘-O '*'-(a o ‘ IJJVI"UT(\I Lmnrmuxy !

.l(U'qdehdLl IU1UU1.AI;‘. S ‘
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BHARAT SANCHAR NIGAM LIMITED RN 7/
(A Govt. of India Enterprise) ,
b Office of the Divisional Lngineer,CTO,buwahati.

o 0 s e 0 @

No. DE(CTC)/Court Case/CA-296,/2002 Cated at Guwahatif,
_ the 24-10-2002.

i N
e

ZThe : | N o
To “ ‘
The S.D.E.(Legal),

0/0 the G.M.Telecom,KIrC,
Ulubari,Guwahati-7.

Sub t- Working and payment paiticulars fer.o. Shri N.J.
Dutta,Ex-casual labour.

ha desired by you over phone, the working and payment
particulars in respect of Shri N.J. Dutta who filed OA-296/2002
are furnished below :=

--.-.-.-———.———..-.--—-.—...——.-.-—-—-._-.—..-.—....—-..-.....-..—._—-.-u.-.—.-—-—-.---.-....-—----.—«--.-‘-.-

Months &|No. of|Alloted|Total G/TotallPaid Amnt.|Total paid Amnt.
years wkg. wkg Hr.| hrse {wkg.hrs|p/h @ '

P s o - wp s B Ghe > 2 e wes wan s i o Fes e o v D Ao e oS ma A s S P -

RIS UG R S S W e e wr ar o A s . .

Aug/96 11 6 hrs. 66 hrS. '
o 5 ™ 5 " 71 hrs. R$.7.75 Rs. 550.00
Sept/96 23 6 138 " o ’ '
2 5 " 10 o 148 " Rs.8.00 " 1184.00
Oct/96 17 6 102 " 102 " " 8,00 " 816,00
Nov/96 .25 6 " 150 v : ~
2 4 ", 8 " 158 t Al 8.00 " ‘1264'00
bec/96 23 6 " 138 ' "
' 2 4 " g 146 ' " 8,00 “. 1168.00
Jan/97 26 6 " 156 " e S
- o 2 4§ " - 8 " 164 " " 8,00 " 1312,00
‘ 2 11 " 22 00 172 " " 8.00 " 11376.00
~ March/97 24 & " 144 o |
) 1 5 " S 1] .
2 4 o g 157 " " 8,00 " 1256.,00
April/97 20 6 " 120 "
3 5 1 15 " s
1 4 4 n 130 " " g 00 " 1112.00
May/9 16 7 v 112 v ‘
11 6 " 66 "
2 5 te 10 1)
2 4 g " 196 " " 8.00 " 1568.00
June/97 29 7 v 203 " | |
- 1 6 6 " 209 " " 8,00 " 1656.00
July/97 26 7 @ 18~ ¢ 182 " 8,00 " 1456.,00
Aug/97 20 7 0" 140 " " 8,00 " 1120.00
Sept/97 26 7 00 1 182 " " 8,00 " 1456.00
i 1~;w; j NP
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oy C ' ’ Govt, of Tndia, = === Y.
LN : Department ¢f Telecommunications, NG
Ty Office of the Divisional Englneer,C.T,0.Guwahati, y
R '\ : . :_
e N STA-51/CL/96~97/18  Datec At Guwahati, the 30.09.97
- In pursuance of the Vigilance Officer, 0/0 the CGMT,
‘Assam Circle, Guwahati lettcr,No.Vig/ASsam/BO(D)/lO ded,
10-09497 ang the GQM,Telecom,‘Kamrup Teleconm District,
Guwahati letter No.GM/Kamrup CON/96-97 atd, 11-9-97, the
following Casual Labours working in CTO/T0s & T/Cs -of
Telegraph Actilvity Area under GHT/Ouwahati are heraby
retrenched :ﬁ.::cmr:;'z:r:r::':!;:’:»:.:1;Smw&ﬁmz with effect Lrom the aftoy..
noon of 30-09-97,: . |35\ 4 :
' 1% Sri Dhanj ram Deka —
2) n Champak Talukdap—
3) " Sachin Das-
4) " Kulen Das._-
5) " Subhash Barman-— . ’ , _
o 6) -Miranjan Malakar— . L
s 7) o Sarju Basfore n ;

8) " SBantu Chakraborty -~
Q) Kameswar Kardong --
VvI0) " pigay Basfore -
- 11) "™ K{ran Ch: Doro-
12) » Bijoy Boro v
13) " nabin Ch: Boro-—

14) Mlss Kiran Kalita—
15) 84 Sanjay Say —
-~ 16) Mrs, H,pDas § ./
017) Sri Romanyg Medhd
~18) " Ravan gyoty Dutta- ;
" . Pankaj Bora.- R S ‘ :
" Kusal Medhi- _ S :
"}pKhargcswa:uKalitaf ‘ ' RN e 5
“:; Madan Ch: Boro -i ;. L B
HE SN T N _ B |
f ST 'S, TAID ) - .

f-#'i'«'§?; ~Divisional Enginccr,
S CoT.O.Guwahati4781001,‘

G

- ' X '?"""1;' i S - . _v ‘
Copy: for informatiqnf&'nepcssasy action togw -

1) i The G.M.Tclccom;?KTD, Ulubari,,Guwahati~781007 for inforw f
L matlon wer,t, his ctter'citedvabove, : :
%)~m&m@zmmm;m@&mm o
T 3) ‘ALl I/Cs of Te03 & T/C3, (cforrl et o “) e )
1) ‘A1l spgs, CI'0, Guwahni:f, . )
5) "“Ihe A.O.,C'l‘O,Gm-Ja}‘xutin -
6) The Chief Manayger, Depty, Cantccn,CTO,Guw'aha'ti,
7) The Chief sg (Admn.,),CTO,Guwahati.
8) The Chieg (Acctt) +CTO, Guwahaty,,

/] L
9) o/c | S (/{’ P
. ' ‘ J’mpdg A

) /
(Mol hsarh)
Q\ 8ub~Divisional_Engincﬁt(@),

’ \ . . J.7 - CameoaG ‘."3.] d ti"']alooln
.Qggf\ 75QRM$QQ3%R$L<EQMQ) ' Hwaha |

W
i ‘\ o AN
- ] . VY ‘
A \//7-9// ,/*:l.. . \t\\ﬁ._ -

N..
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Govto,of India, .
. Department of Telecommunications,
Office of the Divisional Engineor,CTO,Guwahatio “ \kk

~ ceouvo

; w v
BY HAND //9¢ -
T Avmaranse- ()

\ w)aSTA=51/CL/96=99/Loose/05 Dated at Guwahati, the
Loy TR | | 18~11-98

Sub:~ Re=engagement of Casual Laboursav

*.In accordance with the Legsl Advisor(DOT),New Deltid,
- Qetter Noo1130/LA/98 dtde 09~10-98, CGMTyAssam Citcle,
 Guwahati NooSTES=21/160/26 dido 16=10-98 and GMT ,KTDy

* Guwahati NooGMT/EST-179/98-99 dido 13-11-98, the following
Cagual Laebours arciiéngaged for performing casual nature
Of job weeosfo 18-<11-98 in the unit mentioned against ecasho

. ﬁ%g‘ Namo Unit of posting |
01s Sri Kemeswar Kardong CTO/Guwehati under SDE(Elec)
020 " Dhaniram Deka Deptls Canteen,CTOyGuwahati,
03, " Kusel Ch: Medhd = dow=

040 " Bijoy Boro o CTO0/Guwahati under AoOo TRA

050 ®. HNixanjen Malakax, CTO/Guwahati ‘
U060 " sSachin Ch: Das, wdg e
0T¢ " Champak Talukdar, =do=

06, " Subhash Darman, T/C Rly, Station,Guwahatio
09 " Santu Chaknaborty, ToOe. Assam Sachivalayao

10, " Kulen Ch: Das, Tolo Gauhati High Courto
11o " Khargeswar Kalitap, ToDo Ulubari, o
i2¢- " Rabin Ch: Boxoa, ToOo fAscam Sachivelayas

ﬂ--.—-n-.—-.-—...-..-—.--‘;m—l-n-q-—mmmmmﬂﬁ-‘-‘uanmuu-—- W e e s rm e e e 6ty e b ot o gt e S Swn . 81 o
: : T
v%ﬁ&/
(BoBo DEB)
Divisionol Engdneer,
CoToDcGUWGthi“781OD1o

Copy to:=-

01, The DoEo (Admn), 0/0 the GMT/KTD,;Guwahati=T84007
VeToto his letter NOOGHT/Courthase/Misc/Hazdooes/
98«99/7 dtd, 28~10-98, : '

020 . The SroAolo,CTO,Guwahati | They ars requested $o -

[+
030, The SDE(I/R):;CTO0,Guwshati, maintain the register
04, The SDE(Elec),CT0yGuushatis]| for C/L(s) wozking
05, The SDE(G),CTO,Guwahati. under themn and attone-
06 ~ The JT0 I1/CaTe06 AoSo dance particulena of
07, The I/C, To0oUlubari, C/Ls may be furnished
08, The 1/C, T/C GH RlyoStation| <o the Srefele & ChizyT
09, Thoe 1/C,GH High Courte SS{Admn ) CTO, Gruwahath
10, 0/¢ for asvery monthe
%vv//
/
(BoDoDER)
Divinionol Enginonzng,

CoTolaGuwahatinT01007,

0000 QOO




